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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 1373/2024

IN THE MATTER OF:
News Item titled "How sand miners laid road across Yamuna between Delhi and
Ghaziabad" appearing in the Times of India dated 30.11.2024
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IN THE HON‘BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH NEW DELHI
ORIGINAL APPLICATION N0.1373/2024

IN THE MATTER OF:

News item titled "How sand miners laid road across Yamuna between Delhi and

Ghaziabad” appearing in the Times of India dated 30.11.2024
DATE OF HEARING: 30.04.2025

SUBMISSION ON BEHALE OF DISTRICT MAGISTRATE (NORTH EAST [N COMPLIANCE OF

THIS HON‘BLE TRIBUNAL ORDER DATED 22.04.2025.

th Prasad presently posted as Di
h as under.

| Ajay Kumar aged about 48 years, S/o Sh. Deona strict

Magistrate (North East) Delhi, do hereby solemnly affirm and state on oat
mnly affirm and state that I am well
d am deposing on the basis of office

1. 1, the above-named deponent, do hereby sole
conversant with the facts of the present case an
records.

2. The response on behalf of District Magistrate, North East Delhi is herein as under:

t no sand mining activity is

a. That it is most respectfully submitted tha
the territory of Government of

permitted along the banks of River Yamuna in
National Capital of Delhi.

b. It is also submitted that afﬁ.‘létter dated 04.12.2024 received from DM

and mining was sent to the DCP(North East)

~ (Ghaziabad) regarding illeg g
~ andto :che DCP (Central) to take necessary action in order to prevent illegal

quently another letter dated 20.03.2025 was
continuation of his earlier letter dated
of sand mining was given as ‘Sungarpur’
hich were not available in previous
er North and nDMj(‘North) for
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ed to keep strict vigil

en instruct
ver Yamuna and take

f. [1t is also submitted that Delhi Police has be
AL 1 R K e
gainst any illegal mining activity along the banks of ri

necessary action as per law
s Hon'ble Tribunal.

d consideration before thi
le Tribunal shall be

Report/reply is being submitted for kin
tions passed by this Hon'b

Undcrsigned assures that the orders/direc
complied timely in letter and spirit

AT e
(AJAY KUMAR)
DISTRICT MAGISTRATE
DISTRICT NORTH-EAST
UMAR
PINY Kate (N°'m'eas“
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ATTESTED

Nom;m
DELHI (INDIA)




3

25/

%
M.y OFFICE OF SUB-DIVISIONAL MAGISTRATE (KARAWAL NAGAR)
GOVERNMENT OF N.C.T. OF DELHI
D.C. OFFICE COMPLEX, NAND NAGRI, DELHI-93
F. No./SDM/KN /2025/ 2¢3 ~26 9 Dated: lliot()a_m,)‘
To
& The DCP (Outer North) DOCUMENT 1

B Guru Harkishan Marg,
| Maulana Azad Society,
Pushpanjali Enclave, Pitampura
Delhi- 110034
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OFFICE OF SUB-DIVISIONAL MAGISTRATE (KARAWAL NAGAR)
GOVERNMENT OF N.C.T. OF DELHI
D.C. OFFICE COMPLEX; NAND NAGRI, DELHI-93

F. No./SDM/KN/2024/jeq. Dated: (§l)p.a

To

The DCP (North-East) ,
DCP Office Complex
Seelampur, Delhi 53

Sub:- Regarding Yamuna’s flow is being direvted towards Uttar
Pradesh by illegal mining towards Delhi.

Sir,

: ~ Please find enclosed herewith a letter dated 04.12.2024 received
"from District Magistrate, District Ghaziabad, regarding illegal mining

in River Yamuna in Delhi side.
In this regard you are requested to look into this matter and

take necessary action at the earliest.

‘ A Encl : As anve.

)

%\ Your’ssin j‘ply

EXECUTIVE MAGISTRATE
(KARAWAL NAGAR)

Copy for information to : g
i ff1 istric
trict Magistrate, District Ghaziabad, Office of the

Dis
L aziabad-201001 (UP

Magistrate, Rajnagar, Gh
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OFFICE OF SUB-DIVISIONAL MAGISTRATE (KARAWAL NAGAR)
GOVERNMENT OF N.C.T. OF DELHI
D.C. OFFICE COMPLEX, NAND NAGRI, DELHI-93

F. No./SDM/KN/2024 /110 % Dated:|p] 1034
To

(S._(

The DCP (Central)
Sansad Marg
Cnought Place, Delhi 01

- Sub:- Regarding Yamuna’s flow is being direvted towards Uttar
~ Pradesh by illegal mining towards Delhi.

Mag1$trate District Ghaziabad, regardlng 111egal mining
un: m De1h1 side.




	Index
	SUBMISSION ON BEHALF OF DISTRICT
MAGISTRATE (NORTH EAST) IN COMPLIANCE
OF THIS HON'BLE TRIBUNAL ORDER DATED
22.04.2025

	Document 1- Communication dated 22.04.2025 made
to DCP to take action
	Document 2- Communication dated 16.12.2024 &
17.12.2024 made to DCP to take action


